Bill Number 110f 2015
THE DELHI (RIGHT OF CITIZEN TO TIME BOUND DELIVERY OF

SERVICES) AMENDMENT BILL, 2015

Statement of Objects and Reasons:

The Government of NCT of Delhi is committed to provide services under ‘Citizen
Charter’ in a time bound manner. To give effect to the intention to provide Citizen
services in a time bound manner and to compensate the citizen automatically in case of
delay in services beyond the prescribed period till the service is provided, the Principal
Act is proposed to be amended. The current Act has put the entire onus of getting
compensation, fixing the responsibility for delayed services on the ‘citizen’. These
provisions are proposed to be amended. The proposed amendments intend to fix the
responsibility on the officer(s) responsible for the delay and recover the amount

following due procedure.

To achieve the above mentioned objectives, it is required to amend the existing
Principal Act [The Delhi (Right to Citizen to time bound delivery of services) Act, 2011 (
Delhi Act 07 of 2011)].



Bill Number 11 of 2015
THE DELHI (RIGHT OF CITIZEN TO TIME BOUND DELIVERY OF
SERVICES) AMENDMENT BILL, 2015
A BILL

to amend the Delhi (right of citizen to time bound delivery of services) Act,
2011,

Be it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Sixty-Sixth Year of the Republic of India as follows:-

1. Short title, extent commencement and application.- This Bill may be
called the Delhi (Right of Citizen to Time Bound Delivery of Services)
Amendment Bill, 2015

2. Amendment of Section 1 -
In Section 1 - ‘Short title, extent and commencement’

A.In Clause (1) The expression, “ in short Act called as ‘Right To
Services (RTS) Act’ shall be added.

B. In Clause (4),
Sub Clauses 4(i), 4(ii), 4(iii) shall be deleted.
3. Amendment of Section 2

“" 1

A. “Clause 2 (b) - the expression “ ‘citizen related services’ include the

services as specified in the Schedule”
shall be substituted with

“’Citizen related services” include the services as prescribed by the Citizens’
Charters issued in terms of section 3(2) of this Act.”

B. Clause 2 ( ¢ ) - the expression

‘competent officer’ means an officer appointed by the Government
or local body, under section 9 of this Act, by notification, who shall be



empowered to impose cost on the government servant defaulting or
delaying the delivery of services in accordance with this Act;

shall be substituted by

‘Competent officer’ means the officer or officers so designated under section
9 of this act as such by the administrative in-charge or Head of the
Department for the purpose of effecting payment of compensation to the
citizen, recovery of the compensation from the officer or person responsible
and for other purposes as prescribed in this act or as may be prescribed by
the Government.

C. Clause 2 (f) the expression ‘Government’ means the Lieutenant
Governor of the National Capital Territory of Delhi appointed by the
President under article 239 and designated as such under article 239
AA of the Constitution

shall be substituted by

‘Government” means the Government of the National Capital Territory of
Delhi.

D. In section 2, a new clause (f) (i), the expression “’Lieutenant Governor’
means the Administrator appointed under Article 239 by the president and
designated as such under Article 239AA of the constitution”, shall be
added.

E. In section 2, a new clause (g) (i), the expression - ‘Head of Department
(HoD)" means the officer designated as Head of the Department or its
equivalent in local body / public authority”, shall be added.

Explanation: The expression ‘Department” wherever applicable
includes local body / public authority as defined in this Act shall be
added.

F. Clause 2 (1) the expression ““Schedule” means the Schedule
appended to this Act shall be deleted”.

4. Amendment of Section 3,



In Section -3, “Right of citizen to obtain time bound delivery of

services”

the words, “Every citizen shall have the right to obtain the citizen
related services in Delhi in accordance with this Act within the time
bound period as stipulated in the Schedule:

Provided that the Government shall be entitled to amend and revise

the Schedule from time to time by notification’

Shall be substituted with

“(1) Every citizen shall have the right to obtain the citizen related services in Delhi
in accordance with this Act within the time bound period as stipulated in the
Citizens” Charter issued in terms of sub-section (2) of this section:

(2) Within 30 days of the notification of the Delhi (Right of Citizen to time bound
delivery of Services) (Amendment) Act, 2015 or within such time as may be
prescribed, each department, local body and public authority shall issue a
“Citizen’s Charter” that shall set out in detail the citizen related services that are
to be provided by that department, local body and public authority, the time
stipulated for the provision of such citizen related services and the officer who shall
be responsible for providing that service.

( a ) Provided that such Citizens” Charter shall come into effect upon it's
notification and it shall be duly and prominently publicized by the said
department, local body and public authority.

( b ) Provided further, that each Head of Department in each department, local
body, public authority shall be responsible for updating and verifying the citizen’s
charter atleast once every year and the accuracy of the contents thereof.

( ¢ ) It shall be the responsibility of the HoD of every department, local body and
public authority to ensure that the citizen charter is widely disseminated to the
public.

(d ) It shall be the responsibility of the HoD of every department, local body and
public authority to take steps in accordance with section (4) of the Right to



Information Act, 2005 for providing relevant information to the public enabling
them to exercise their rights mandated under this Act.

(e )Every HoD of every department, local body and public authority shall ensure
that all material be disseminated taking in to consideration the local language and
the most effective method of communication free of cost.

( f )Every HoD of every department, local body and public authority shall to the
extent possible, ensure that citizens charter be made available at the website of the
public authority and in other electronic forms and shall be available free of cost.”

. Amendment of Section 4

In Section - 4, ‘Liability of government servant to deliver services within
the stipulated period’

the word ‘schedule’ shall be substituted with ‘the citizens charter’, the
words ‘ in the schedule’ shall be substituted with ‘therein’.

. Amendment of Section 6

In Section-6, ‘e-governance of services through mutual understanding’, the
words “The government shall endeavor and encourage all the
departments, local bodies and authorities of the government to enter by
mutual understanding to deliver their respective citizen related services in
a stipulated time period as part of e-governance”

Shall be substituted with

“Every department, local body and Public Authority shall strive to deliver their
respective citizen related services in prescribed time period through electronic
means on e-governance platform”.

. Amendment of Section 7

In Section 7, ‘Liability to pay cost’, the words “Every government servant
who fails to deliver the citizen related services to a citizen within the
stipulated time as stipulated in the Schedule, shall be liable to pay cost at
the rate of ten rupees per day for the period of delay subject to maximum



of two hundred rupees per application, in aggregate, which shall be
payable by him to the citizen as compensatory cost”,

Shall be substituted with

If any citizen related service as listed in the Citizens” Charter is not provided to the
citizen within the time prescribed, the citizen shall be paid compensation at such
rate per day of default, as to be prescribed under the rules, till the day on which the
service is provided. The Government shall prescribe the compensation to be paid
generally or services wise or department wise. The provision under section 8 of this
Act will also apply related to payment of compensation.

. Amendment of Section 8

In Section 8, ‘Payment of compensatory cost to the citizen’, the words “At
the time of delivery of citizen related services, the citizen having applied
for such services shall be entitled to seek compensatory cost in accordance
with the provisions of this Act and the rules made thereunder, in case of

delay in the delivery of such services, beyond the period prescribed in the
Schedule”

Shall be substituted with

If there is a delay in providing a citizen related service, it shall be the duty of the
concerned competent officer to ensure that the compensation as per section 7 is
paid to the applicant within days as prescribed under the rules on which the service
is provided failing which the citizen shall be paid double the said amount and it
shall be deducted from the salary of the competent authority. In case the services
are not provided for more than 30 days after the due date as per the citizen charter
the competent officer shall ensure that the compensation for 30 days period is paid
immediately and similarly payments made for any further delay of 30 days period.

. Amendment of Section 9

A.In Section 9, Clause ( 1), the words “The Government and in the case of
a local body, the local body concerned, shall appoint, by notification, an
officer not below the rank of Deputy Secretary or its equivalent rank in
the case of local body to act as competent officer empowered to impose



cost against the government servant defaulting or delaying the delivery
of services in accordance with this Act”

Shall be substituted with

The Government and in the case of a local body, the local body concerned, and
the public authority concerned shall appoint, by notification, an officer not
below the rank of Deputy Secretary or its equivalent rank in the case of local
body/ public authority to act as competent officer.

B. In Clause 9 (2), the words, “The mechanism of payment to the citizen in a
timely manner shall be prescribed under the rules”, shall be added at the end.

C. Clause 9 (3 ), shall be deleted
10. A new Section (9 A) , with words as below shall be added after Section 9.
“9A. Payment and recovery of compensation -

(1)  The competent officer shall be responsible for monitoring compliance of the time
duration prescribed by the Citizens” Charter for provision of various services in his
department.

(2)  The competent officer shall obtain on a daily basis, the information, details and
status of all pending applications of citizen related services in the prescribed manner and
form, through design of an appropriate electronic record, data base and software.

(3) Provided that such payment of compensation shall ordinarily be effected
electronically, or through any other manner as may be prescribed.

(4)  Subject to the provisions of sections 10 and 11, unless any recovery order is set
aside by the Appellate Authority, it shall be the responsibility of the competent officer to
ensure that entire amount of compensation paid under this Act is recovered from the
concerned officer or person within 3 months of payment of the compensation.

Provided that failure on the part of the competent officer would make him liable to make
payment of an amount equivalent to the compensation paid, which shall be recovered
from his salary by the Administrative Head of the concerned department or local body.



Provided further that, upon an application made by the competent officer in such format
as may be prescribed by the rules, to the minister-in-charge, the minister-in-charge may,
in rarest of rare cases, waive the recovery of the compensation if he/she is satisfied for
reasons to be recorded in writing that such waiver is necessary to avoid gross injustice.

(5)  That every department shall budget and allocate a determined amount which shall
be at the disposal of the competent officer for the purposes of discharging his obligations
under this Act. Provided further that separate accounts will be kept but no approval or
sanction shall be required by the competent officer for making such payment of
compensation upon determination by him that such compensation is due and payable.

11. A new Section 9 (B ), with words as below shall be added after
Section 9 (A)
9B. Wrongful rejection of an application for a citizen related service:

(1)  Any citizen aggrieved by the wrongful rejection of an application made for a
citizen related service, may prefer an objection to the competent officer, in such a format
as may be prescribed.

Explanation: “wrongful rejection” shall include rejection of any application on ground of
non-submission of any document or non-furnishing of any information which was not
required to be filed in terms of the guidelines or circulars or rules issued by the
department in respect of the such an application or where the citizen has submitted an
incomplete application but it has been rejected on other grounds.

(2)  The competent officer, upon coming to the conclusion that the rejection of the
complaint was not as per the relevant law or rules, shall pass a clear order and remit the
application for fresh consideration to the concerned officer, and shall impose such penalty
on the officer as prescribed under the rules, to be recovered from the salary of the officer,
and such penalty shall be paid to the aggrieved citizen electronically or in any other
manner as may be prescribed.

12. Amendment of Section 10

A. In Section - 10, ‘Procedure governing fixing of liability’, clause (1), the words
“compensatory cost (1)” is substituted with “compensation under section 9A” and
the words “compensatory cost(2)” is substituted with “compensation”.



B. In Section - 10, clause (2), “the words “seven days” is substituted with “five

days”, the words “cost” is substituted with “compensation”

C. In Section 10, clause (2), the words “unless it has been stayed by appellate
authority. Provided further that competent authority shall fix responsibility and finally
make deduction from the salary of guilty government officer within 3 months of payment
of compensation failing which, the said compensation shall be deducted from the salary of
competent authority” shall be added after the word “sub - section 1 of this
section”.

13. Amendment of Section 11

A. In Section 11, Clause (1), the words, “thirty days” is substituted with, “
15 days” and the words, “Appellate authority may confirm or set aside the
recovery order within next 15 days” shall be added after the word, “
impugned order”.

B. In Section 11, clause (1), the words, “Provided that if the recovery order is
set aside by appellate authority, then the competent authority will conduct enquiry
afresh and fix responsibility again and pass a fresh recovery order within 2 months
of order of appellate authority” shall be added after the words, “ binding”.

C. In Section 11, clause ( 2 ), the words, “The Appellate Officer shall not be
below the rank of Joint Secretary of the Government or its equivalent rank
in the case of a local body,

Shall be substituted with

“The Appellate Officer shall be an officer higher in rank than the competent officer
of the relevant department/ local body/ public authority.

14. Amendment of Section 12

A. In Section 12, clause (1), the words, “as the purpose and object is to sensitize
the public servant towards the citizen and to enhance and imbibe a culture to
deliver time bound services to the citizens”, shall be deleted.



B. In Section 12, clause (2), in explanation, the words, “twenty five” is
substituted with words, “ten”.

C. Section 12 clause ( 3 ) shall be deleted.
15. A new Section - 12 A, with words as below shall be added after Clause 12.
“12A - Incentive and rewards for exemplary service to citizens:

(1)  There shall be constituted a fund called the “Service Performance Incentive
Fund’ and there shall be credited thereto an yearly amount deemed
appropriate by the government for the purpose of rewarding officers who
have provided exemplary service to citizens.

(2)  The government shall make rules regarding the disbursement of incentives
and rewards to be paid from the fund in such a manner as deemed
appropriate by the government to officers who have an exemplary record of
providing services to citizens as per the criteria stipulated in the rules.

(3)  The government shall periodically publish in its web-site or through other
means, the department wise information of officers who have demonstrated
an exemplary track record of provision of citizen related services.

(4) The government shall also make available in the public domain the
department wise details of total compensation paid and the recoveries that have
been made under this Act.

16. Amendment of Section 15

A. In Section 15, clause ( 2) sub clause ( b), the words, “governing fixing of
liability of cost” after the word “competent officer”, is substituted with “related to
fixing of liability of cost or compensation”.

B. In Section 15, Clause ( 2 ) the following sub clauses shall be added after sub
clause ( g) .

(h)  other purposes for the designation of officers as competent officers.

(i) the time period within which Citizens” Charter shall be issued by each department
of the Government and the manner of revision of the Citizen’s charter.



(j)  the determination of cases necessary for payment of compensation, the manner of
payment thereof, and the time period for recovery of compensation from the concerned

officer or person.
(k) the manner of recovery of compensation from the competent officer.

() the format of application for objection to wrongful rejection of a citizen related

service.

(m)  the eligibility criteria, manner and method of providing incentives and rewards to
officers for exemplary service to citizen and management of any fund created for this
purpose.

(n)  the duration within which any citizen related service must be provided
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